FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR TERIYAKI BUILDERS PRIVATE

LIMITED OPERATING IN TRADING BUSINESS AT NEW DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN | Teriyaki Builders Private Limited (Formerly
& CIN/ EEP No. Known as Oasis Suppliers Private Limited)
PAN No.: AABCO4960F
CIN: U51909DL2011PTC377749
2. | Address of the registered office Registered Office: 865. Ground Floor. Shop No. 2. |
Gali No. 7, Govindpuri, Kalkaji New Delhi. South |
Delhi-110019 |
Earlier Registered Office: 740 GF, Janta Flat,
GTB Enclave, Dilshad Garden, Delhi, North East
Delhi-110093
3. | URL of website Not Applicable
B Details of place where majority of fixed assets | No Fixed Assets of Corporate Debtor as per the
are located provisional financial statements as on CIRP
Commencement date i.e. 29th August, 2023
5. | Installed capacity of main products/ services NIL
6. | Quantity and value of main products/ services | NIL
sold in last financial year
7. | Number of employees/ workmen 5
8. | Further details including last available | Details can be sought by email to Resolution
financial statements (with schedules) of two | Professional at cirp.teriyakibuildersw gmail.com
years, lists of creditors are available at URL:
9. | Eligibility for resolution applicants under | Details can be sought by email to Resolution
section 25(2)(h) of the Code Professional at cirp.terivakibuilders/w gmail.com |
10. | Last date for receipt of expression of interest 08/01/2024 N
11. | Date of issue of provisional list of prospective | 15/01/2024
resolution applicants
12. | Last date for submission of objections to | 20/01/2024
provisional list
13. | Date of issue of final list of prospective | 29/01/2024

resolution applicants




14.

Date of issue of information memorandum, | 03/02/2024
evaluation matrix and request

for resolution plans to prospective resolution
applicants

13,

Last date for submission of resolution plans 04/03/2024

16.

Process email id to submit Expression of | cirp.terivakibuilders@gmail.com
Interest

Note:

Place:

Date: 22" December, 2023

This Form G is an extension of the original Form G published in The Pioneer (English Edition)
and Dainik Savera Times (Hindi Edition) on 2nd December, 2023. The Last date for submission
of EOI is now extended till 8th January, 2024.

The abovementioned timelines are subject to the approval of the Hon’ble NCLT for extension of
the time of CIRP Process beyond 25th February, 2024.

{ Jov00°

Sudhanshu Gupta

Resolution Professional of M/s Teriyaki Builders Private Limited
(Formerly Known as Oasis Suppliers Private Limited)

Regn. No. — IBBI/IPA-002/IP-N00216/2017-18/10668

Address: 311, Agarwal Chamber-2, Plot No. 30, 31,

Veer Savarkar Block, Opp. Metro Pillar No. 58,

Shakarpur, East Delhi-110092

Email Address: sg_1973@rediffmail.com

Contact No.: +91-9811547321
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Cipher case: SC nod

Imran, Qureshi’s hai

PTI M ISLAMABAD

In a relief to jailed former
prime minister Imran Khan
ahead of elections, Pakistan’s
Supreme Court on Friday
approved his and close aide
Shah Mahmood Qureshi’s bail
in the cipher case related to
the alleged leakage of state
secrets.

The apex court also
directed the Pakistan
Tehreek-e-Insaf (PTI) leaders
to submit surety bonds worth
Rs 1 million each, the Dawn
newspaper reported. The
order was issued by a three-
member bench headed by
Justice Sardar Tariq Masood
and comprising Justices Athar
Minallah and Syed Mansoor
Ali Shah on a set of PTI peti-
tions ahead of the February 8
general elections.

The case is based on the
allegation that a diplomatic
document sent by the
Pakistan embassy in March
last year was mishandled by
Khan, 71, and Qureshi, 67,
and they violated the secrecy
laws of the country.

However, Khan will
remain in jail as he is convict-
ed in the Toshakhana corrup-
tion case about the conceal-
ment of details of state gifts.
During Friday’s hearing,
Justice Masood observed that
the statement of a witness is
taken on oath, but Azam
Khan’s - ex-principal secretary
of former premier Khan who
is a key witness in the case -
statement was taken without
one, the Express Tribune
newspaper said.

He then inquired if an
investigation was conducted
regarding Azam’s prolonged
disappearance. Referring to
the National Security
Council’s (NSC) meeting held
over the matter during
Shehbaz Sharif’s tenure as
premier, Justice Masood
inquired why the then-pre-
mier claimed that the cypher
document was missing if dur-
ing the meeting it was sug-
gested that a demarche should
be issued.

“Mashallah, the
Islamabad High Court has
already given a decision on
the matter. The only job that
appears to be remaining is
providing [the accused] a
noose” Justice Masood
remarked, expressing his dis-
pleasure with the proceedings
in the lower court. The acting
chief justice then wondered
how two NSC meetings were
held on the issue if the cypher
was missing.

During the court pro-
ceedings, the top court also
heard the petition against
Khan and Qureshi’s October
23 indictment. At the outset
of the hearing, Justice Masood
remarked that the indictment
that was challenged was
already nullified by the
Islamabad High Court (IHC)
on November 21.

As a result, Khan and
Qureshi’s October 23 indict-
ments in the case also stood
null and void, and the trial
was conducted again. Justice
Masood said that the fresh
indictment will not be affect-
ed by the previous proceed-
ings that were declared invalid
by the THC. At this, Khan’s
counsel Hamid Khan argued
that the trial was taking place
on the previous chargesheet.

Justice Masood noted that
the petition against the old
chargesheet has become
infructuous. “If you have an
objection to the fresh indict-
ment then challenge it in the
high court,” the judge told the
lawyer.

To this, Hamid requested
the court to wait for the THC’s
decision against the in-cam-
era trial in the cipher
case.

Khan’s other counsel
Barrister Salman Safdar said
that Hamid had made amend-
ments to his petitions,
requesting the court to take it
as a fresh one.

The court then adjourned
the hearing on the plea
against indictment and took
up the bail petitions. Speaking
to the media following the SC
verdict, PTT lawyer Barrister
Salman Safdar said the cipher
case has reached its conclu-
sion. He said the federal gov-
ernment failed to prove that
the cipher case is a serious
offence that carries a maxi-
mum penalty of death sen-

tence or life imprisonment.
Safdar said when nothing was
found in other cases against
the PTI leaders then the gov-
ernment used the cipher case

against them for
victimisation”.
“Supreme Court has made
some observations [regarding
the cipher case] which will
make it difficult for the gov-
ernment to defend [the case]
in the trial court,” he added.
“The cipher case has become
zero, nothing is left in this
now, he said. The Federal
Investigation Agency’s charge
sheet alleges the document
was never returned by Khan.
The PTT has long held that the
document contained a threat
from the United States to

“political

oust Khan as prime
minister.
The Special Court

(Official Secrets Act) had
begun the cipher trial afresh
last week at the Adiala district
jail after Khan and Qureshi
were indicted for a second
time in the case on December
13. Khan and Qureshi, who is
also behind bars, were first
indicted in the case on
October 23. Both had plead-
ed not guilty. The trial was
being held at the Adiala Jail
and four witnesses had
alre-a-dy recorded their state-
ments when the Islamabad
High Court termed the gov-
ernment’s notification for a

jail trial “erroneous” and
scrap-ped the entire proceed-
ings.

The THC had endorsed
Khan’s indictment, disposing
of his plea against the same,
but had also instructed the
special court judge to ensure
a “fair trial”. Khan was oust-
ed through a vote of no-con-
fidence in April 2022. More
than 150 cases have been reg-
istered against him since his
ouster from power.

Wi

PTI B ISLAMABAD

Former Pakistan prime min-
ister Imran Khan’s party on
Friday said that the election
commission has assured that it
would address its concerns
regarding a lack of a level play-
ing field in the February 8 gen-
eral election. Pakistan Tehreek-
e-Insaf (PTI) lawyer Shoaib
Shaheen made the remarks
after a party delegation met
with the Election Commission
of Pakistan (ECP) here follow-
ing the directives issued by the
Supreme Court earlier in the
day.

A three-member bench of
the Supreme Court instructed
the top election body to address
the concerns of jailed former
prime minister Khan’s party
about the lack of a level playing
field in the upcoming elec-
tions. The bench, comprising
Justice Sardar Tariq Masood,

address reservations on leve

FEBRUARY 8 ELECTIONS IN PAK

Justice Athar Minallah and
Justice Syed Mansoor Ali,
directed the PTI to submit its
complaint to the ECP at 3 pm
on Friday and ordered the
attorney general to facilitate the
two sides to address the issue.
It also asked the top election
body to examine thoroughly
and address all concerns raised
by the PTI. The party had
alleged that its top leadership
was in jail and its candidates
were being harassed, making it
difficult for candidates to file
their nomination papers for the
elections being held on
February 8, 2024.

Speaking to the media after
meeting with the ECP, PTI
lawyer Shaheen said, “They
(ECP officials) have promised
that the grievances will be
addressed,” the Dawn newspa-

per reported. Expressing hope
that the commission would
play its role in ensuring free and
fair elections, Shaheen said it
assured the party that all the
complaints that had been raised
would be resolved.

Separately, the ECP also
issued instructions to the
Islamabad chief commissioner,
Islamabad and Sindh police
chiefs and all four chief secre-
taries and provincial election
commissioners regarding can-
didates’ nomination papers,
according to the report. The let-
ters said that various com-
plaints were received about
electoral candidates facing dif-
ficulties obtaining and submit-
ting nomination papers, with
snatching of documents also
reported. The ECP took “seri-
ous notice” of the matter and

worid 09

directed necessary action under
the law on such matters be
taken to inform the electoral
watchdog. Earlier, during the
petition hearing, lawyer
Shaheen said that the PTI can-
didates were not provided with
the nomination papers and
were not allowed to submit
them. He said that Maintenance
of Public Order (MPO) orders
were still being issued against
their leaders despite the
issuance of the election sched-
ule, Geo News reported. “The
party’s concerns about not hav-
ing a level playing field seem
valid,” Justice Minallah
remarked during the hearing.
He also stated that the conduct
of the ECP showed that “there
is no level playing field” On
Thursday, PTI chief Gohar
Khan filed a petition stating that
the party should be allowed to
contest elections without any
discrimination.

playing field: SC

On Wednesday, the Lahore
High Court (LHC) ordered
that all political parties should
have a level playing field after
the PTI party claimed that its
candidates were allegedly
denied nomination papers by
the ‘state agencies! The court
also ordered the Pakistan
Electronic Media Regulatory
Authority (PEMRA) to ensure
“complete freedom of speech”
to all political leaders in the
media. Hearing Khan's petition
against the ban on his name and
speeches on TV channels,
Justice Mirza directed the
PEMRA to “ensure a level play-
ing field for all political parties
in broadcasting their content
and speeches” PTI founder
and former prime minister
Khan, 71, served as prime min-
ister of Pakistan from August
2018 to April 2022. He was
ousted through a vote of no-
confidence in April 2022.

Imran Khan’s nomination

papers submitted

PTI ® LAHORE

Disqualified and jailed for-
mer prime minister Imran
Khan on Friday had his nom-
ination papers submitted at
Mianwali, his home con-
stituency in Punjab province,
for the February 8 general
elections.

Khan, the 71-year-old
founder of the Tehreek-e-Insaf
(PTT) was convicted in what is
known as the Toshakhana cor-
ruption case on August 5 this
year, a charge that also disqual-
ified him from contesting any
elections for five years. Khan
filed a plea in the Islamabad
High Court, which turned it
down, prompting his party to
move the Supreme Court.

The cricketer-turned-
politician did get a bail from
the apex court but he remains
in jail on account of his arrest
in two other cases.

On Friday, PTI leader
Umar Bodla appeared on
behalf of the former prime
minister and submitted Khan’s
nomination papers for the
National Assembly’s NA-89
constituency, according to Geo
News. According to the revised
poll schedule announced by
the Election Commission of
Pakistan (ECP), the prospec-
tive candidates could submit
their nomination papers by
Sunday. The scrutiny of nom-
ination papers will be held
from December 24 to 30.
“Khan’s legal team says that the

district court, which sent Khan
to jail and had him disquali-
fied, gave a baseless judg-
ment,” Geo News added.

Meanwhile, Pakistan’s elec-
tion commission on Friday
extended the deadline for fil-
ing nomination papers for the
February 8 general elections by
two days till Sunday after
major political parties sought
more time to complete the
time-consuming exercise.

According to the schedule
issued by the Election
Commission of Pakistan
(ECP), potential candidates
are required to file nomination
papers from December 20 to
22. The top election body
began accepting nomination
papers from prospective can-
didates on Wednesday. The
deadline for the filing of
papers was set to expire at 4:30
pm on Friday. However, in a
press release on Friday morn-
ing, the electoral watchdog
announced that nomination
papers can now be filed till
Dec 24 (Sunday). It said the
decision was taken in response
to requests from political par-
ties and to facilitate the candi-
dacy process.

“Political parties must sub-
mit priority lists for specific
seats to returning officers
within the stipulated time,” it
said. With little than over a
month left for polls, the elec-
toral watchdog has entered
election mode. Last week, the
commission issued the elec-

tion schedule, putting an end
to uncertainty surrounding
the exercise.

Returning officers will
examine the nomination
papers from December 25 to
30, as specified in the sched-
ule. The statement under-
scored that “all activities as list-
ed in the election schedule
released on December 15 will
be held as planned”. The elec-
toral watchdog also confirmed
that the amended schedule
was available on the ECP web-
site. The statement further
emphasises that the changes
did not affect the poll date and
that elections would be held on
February 8.

In Lahore, PML-N Chief
Organiser Maryam Nawaz
Sharif reportedly received
nomination papers. She is
expected to contest elections
from a national or provincial
assembly constituency from
Lahore and submit nomina-
tion papers on Friday.

After fresh delimitation,
the National Assembly would
consist of 336 seats, including
266 general seats, 60 seats
reserved for women, and 10
for non-Muslims. Those con-
testing for the National
Assembly would have to sub-
mit Rs 30,000 with nomina-
tion documents, while the fee
for a provincial assembly is Rs
20,000. A candidate is legally
allowed to submit a maxi-
mum of five nomination

papers.

Six labourers killed in
attack in Pak northwest

Bodies of labourers killed in Pakistan’s Knyber Pakhtunkhwa province

PTI

PTI B PESHWAR

nidentified militants shot

and killed at least six
labourers who were working
on the construction site of a
police station in Pakistan’s
restive Khyber Pakhtunkhwa
province on Friday, police said.
The tragic incident took place
in Wana, South Waziristan
Tribal District.

The labourers were killed
after being shot at point-blank
range by unidentified mili-
tants while they were in their
tents. As many as 6 labourers,
who worked on the construc-
tion site of a police station were
killed, police said. District
Police  Officer  South
Waziristan Farmanullah con-

firmed the incident and said
that the police are investigat-
ing the killings from every
angle. However, no group has
claimed responsibility for the
attack. Caretaker Chief
Minister of the province justice
Retired Arshad Hussain has
condemned the killing of six
labourers and prayed for their
eternal peace. In August, at
least 11 labourers were killed
and two injured in a terrorist
attack in the same district.
Recently, Pakistan has been hit
by a wave of terrorist activities
orchestrated by various terror
outfits. Khyber Pakhtunkhwa
province was the most affect-
ed by terror attacks in
November, recording 51 attacks
with 54 deaths and 81 injuries.

AP B SEOUL

North Korea may have start-
ed operating a light-water
reactor at its main nuclear
complex in a possible attempt
to establish a new facility to pro-
duce bomb fuels, the UN atom-
ic agency and outside experts
said. If correct, the assessment
would show that North Korea
has taken a step to implement
leader Kim Jong Un’s repeated
vows to build more nuclear
weapons in response to what he
described as intensifying US-led
military threats.

The International Atomic
Energy Agency has observed
increased levels of activity at
and near the light-water reac-
tor at the Yongbyon nuclear
complex and since mid-
October, a strong water outflow
from its cooling system, JAEA
Director General Rafael Grossi
said on Thursday. The observa-
tions were consistent with the
commissioning of the reactor,
Grossi said.

“The LWR, like any nuclear
reactor, can produce plutonium
in its irradiated fuel, which can
be separated during reprocess-
ing, so this is a cause for con-

North Korea's reported use of a nuclear complex
reactor might be an attempt to make bomb fuels

cern;” he said. “I repeat that the
further development of (North
Korea’s) nuclear program,
including the construction and
operation of the LWR, is a vio-
lation of UN Security Council
resolutions and is deeply
regrettable”

The International Atomic
Energy Agency has not had
access to Yongbyon or other
locations in North Korea since
the country kicked out the
agency’s inspectors in 2009.
The TAEA has said it uses satel-
lite imagery and open source
information to monitor devel-
opments in North Korea’s
nuclear program.

Observers say light-water
reactors are best-suited for elec-
tricity generation, but North
Korea could adapt one at
Yongbyon to produce plutoni-
um for weapons. Shin Jongwoo,
a military expert at the Seoul-
based Korea Defense and
Security Forum, said the

Yongbyon complex isn’t used
for producing civilian energy so
outsiders suspect the reported
light-water reactor operation is
related to the North’s nuclear
weapons program.

“North Korea has talked
about bolstering its nuclear
strength and building more
tactical nuclear weapons to be
mounted on ballistic missiles.
So (the light-water reactor oper-
ation) is suspected to be activ-
ities” to extract plutonium,
Shin said. Plutonium is one of
the two key ingredients used to
manufacture nuclear weapons,
along with highly enriched
uranium. Yongbyon has long
produced plutonium from its
widely known 5-megawatt
reactor, and the light-water
reactor would be an addition-
al plutonium-producing
source. Yongbyon has an ura-
nium-enrichment facility as
well. Construction of the light-
water reactor began a decade

ago. It is known to have a big-
ger capacity than the 5-
megawatt reactor, meaning it
could produce more bomb
fuel, according to Lee Choon
Geun, an honorary research
fellow at South Korea’s Science
and Technology Policy
Institute.

Lee said plutonium is bet-
ter suited for miniaturised
nuclear warheads. Some

experts say North Korea has
been working to build ?«/
be

heads small enough t

placed on short-range missiles
targeting South Korea. Grossi
said recent observations indi-
cate that the water discharge
seen in October is warm, an
indication the reactor has
reached criticality. But without
access to the facility, the IAEA
cannot confirm the reactor is
operating. In 2019, during a
summit with then-President
Donald Trump, Kim Jong Un
offered to dismantle the

Joe Biden set to sign executive order aimed at
financial facilitators of Russian def industry

Washington (AP): President
Joe Biden is set to sign an exec-
utive order giving the US
Treasury Department the
authority to target financial
institutions that facilitate
Russia’s efforts to bolster its
defence industry. The new
sanctions authority is meant to
gum up the Kremlins push to
restock the Russian military’s
depleted arsenal after nearly 22
months of fighting in Ukraine.

Russia has already lost over
13,000 pieces of equipment,
including tanks, drones and
missile systems, according to a
US assessment. The White
House said Biden plans to sign

the order later on Friday. “We
expect financial institutions
will undertake every effort to
ensure that they are not witting
or unwitting facilitators of cir-
cumvention and evasion,”
Treasury Secretary Janet Yellen
said in a statement announcing
the order.

“And we will not hesitate to
use the new tools provided by
this authority to take decisive,
and surgical, action against
financial institutions that facil-
itate the supply of Russia’s war
machine” The latest effort to
tighten pressure on Russia
comes just weeks after Biden
and G-7 leaders met virtually

to discuss support for Ukraine
as rancor spreads in
Washington over the cost of
backing Kyiv in a war that has
no end it sight. The White
House has been locked in talks
with key lawmakers to approve
more money for Ukraine.
Biden has proposed USD 110
billion package of wartime aid
for Ukraine, Israel and other
national security priorities.
GOP lawmakers have
declined to approve the money
until the White House agrees to
major immigration and US-
Mexico border policy changes.
The Defence Department says
it has nearly run out of avail-

able funds for supporting
Ukraine’s defense. The G-7
leaders said in a statement fol-
lowing the December 6 meet-
ing that they would work to
curtail Russia’s use of the inter-
national financial system to
further its war in Ukraine and
target “Russian military pro-
curement networks and those
who help Russia acquire
machine tools, equipment and
key inputs”

Russian defence spending
rose by almost 75 per cent in
the first half of 2023, and

Russia is on track to devote a

record amount to defense next
year.

Yongbyon complex if he won
extensive sanctions relief. But
the Americans rejected Kim’s
offer because it would be a lim-
ited denuclearization step that
would leave North Korea’s
already-built nuclear weapons
and covert nuclear facilities
intact. After his diplomacy with
Truw fell apart, Kim has

focused on enlarging his nuclear
arsenal and building more high-
tech weapons in what experts
believe is a bid to increase his
leverage in future diplomacy
with the US. In a key political
meeting in December 2022,
Kim ordered the “exponential”
expansion of the Norths nuclear
arsenal.

APPENDIX IV-A

Sale Notice for sale of Inmovable Property
E-Auction Sale Notice for sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) and Rule 9(1) of the Security Interest (Enforcement)
Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s} that the below described Immovable Property mortgaged to Indiabulls
Housing Finance Ltd. [CIN: L65922DL2005PLC136029] (“Secured Creditor”),
the physical possession of which has been taken by the Authorised Officer of the
Secured Creditor, will be sold on “as is where is”, “as is what is” and “whatever
there is” basis on 08.01.2024 from 02.00 P.M. to 04.00 P.M., for recovery of
Rs. 21,79,028/- (Rupees Twenty One Lakh Seventy Nine Thousand Twenty Eight
only) pending towards the Loan Account No. HHLGRG00242053, by way of
outstanding principal, arrears (including accrued late charges} and interest fill
18.12.2023 with applicable future interest in terms of the Loan Agreement and other
related loan document(s} w.e.f. 19.12.2023 along with legal expenses and other
charges due to the Secured Creditor from SANJAY SRIVASTAVA and ARCHANA
SRIVASTAVA.
The Reserve Price of the Immovable Property will be Rs. 11,80,000/- (Rupees Eleven
Lakh Eighty Thousand only) and the Eamest Money Deposit (“EMD”} will be
Rs. 1,18,000/- (Rupees One Lakh Eighteen Thousand only) i.e. equivalent to 10%
ofthe Reserve Price.
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/ﬁVITATION FOR EXPRESSION OF INTERE

{Under sub-regulation (1) of regulation 36A
(Insolvency Resolution Process for

ORM G \D\
ST FOR TERIYAKI BUILDERS PRIVATE LIMITE
OPERATING IN TRADING BUSINESS AT NEW DELH

of the Insolvency and Bankruptcy Board of India
Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1. [Name of the corporate debtor
along with PAN & CIN/ ELP No.

Terlyakl Bullders Private Limited
(Formerly Known as Oasis Suppliers Private Limited)
PAN No.: AABCO4960F

CIN : U51909DL2011PTC377749

DESCRIPTION OF THE IMMOVABLE PROPERTY
ALL THAT PIECE AND PARCEL OF UPPER GROUND FLOOR, REAR RIGHT
HAND SIDE (THE SAID FLOOR) ADMEASURING 41.81 SQ. MTR. BUILT ON
%{(:PERTY BEARING NO. 125 OUT OF KHASRA NO. 351, SITUATED IN

LAGE BINDAPUR, DELHI, AREA ABADI NOW KNOWN AS COLONY T-
BLOCK EXTENSION, UTTAM NAGAR, NEW DELHI-110078, DELHI WITH
PROPORTIONATE RIGHTS OF LAND UNDERNEATH, COMMON STAIR CASE,
ENTRANCE, PASSAGE & SUBMERSIBLE, WITH ALL COMMON RIGHTS OF THE
BUILDING, INCLUDING RIGHTS APPURTENANT THERETO WITH COMMON
| ONE CAR PARKING SPACE AT GROUND FLOOR.

~

. |Address of the registered office

Registered Office: 865, Ground Floor, Shop No.
2, Gali No. 7, Govindpuri, Kalkaji New Delhi, South
Delhi-110019

Earller Reglstered Office : 740 GF, Janta Flat,
GTB Enclave, Dilshad Garden, Delhi, North East Dethi-
110093

3, JURL of website

Not Applicable

4. |Details of place where majority of
fixed assets are located

For detalled terms and conditions of the sale, please refer to the link provided
on the website of the Secured Creditor i.e. www.ir com. For
bidding, log on to www.auctionfocus.in

Sd/-
Authorized officer
Indiabulls Housing Finance Limited

Date : 19.12.2023
Place : NEW DELHI

No Fixed Assets of Corporate Debtor as per the
provisional financial statements as on CIRP
Commencement date i.e. 29th August, 2023

5. |Installed capacity of main products/
services

. |Quantity and value of main products/
services sold in last financial year

NIL

6
7. [Number of employees/ workmen
8

5

. |Further details including last available

financial statements (with schedules)

of two vears, lists of creditors are
ilable at URL:

Details can be suught by email to Resolution
Professional at cirp.teriy @gmail.com

. |Eligibility for resolution applicants

9
[T0]Last date for receipt of expression of

under section 25(2)(h) of the Code Professional at cirp.terivakibuilders@gmail.com

Details can be sought by email to Resolution

APPENDIX IV-A
Sale Notice for sale of Inmovable Property

E-Auction Sale Notice for sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) and Rule 9(1} of the Security Interest (Enforcement)
Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described Immovable Property mortgaged to Indiabulls
Housing Finance Ltd. [CIN: L65922DL2005PLC136029) (“Secured Creditor”),
the constructive possession of which has been taken by the Authorised Officer of
the Secured Creditor, will be sold on “as Is where is”, “as Is what Is” and “whatever
there is” basis on 08.01.2024 from 02.00 P.M. to 04.00 P.M., for recovery of
Rs. 27,50,854/- (Rupees Twenty Seven Lakh Fifty Thousand Eight Hundred Fifty

and Dainik Savera Times (]Hlndl Editio
of EOl is now exiended ti

of the time of CIRP Process beyond 25th

Resolution

. This Form G is an extension of the original Form G published in The Pioneer (English Edition)
% on 2nd December, 2023. The Last date for submission
| 8th January, 2024.

2. The abovementioned timelines are sugjsect fo the approval of the Hon’ble NCLT for extension

interest 08/01/2024 Four only) pending towards Loan Account No. HLAPDMT00296530, by way of
11]Date of issue of provisional list of outstanding principal, arrears (including accrued late charges) and interest fill
prospective resolut!on. 3PP"°3"{‘5 _ 15/01/2024 18.12.2023 with applicable future interest in terms of the Loan Agreement and other
12{Last date for submission of objections related loan document(s) w.e.f. 19.12.2023 along with legal expenses and other
to provisional list____ __[20/01/2024 charges due to the Secured Creditor from Sachin Srivastava (Proprietor, Sky Tone
13]Date of issue of final [ist of prospective
resolution applicants 29/01/2024 Sale Devices), Madhuri Srivastava and Prlyanka Srivastava.
14]Date of issue of information The Reserve Price of the Immavable Property will be Rs. 34,08,000/- (Rupees Thirty
memg evaluation matrix and 03/02/2024 Four Lakh Eight Thousand only) and the Eamest Money Deposit (“EMD"} will be
request for resolution plans to Rs. 3,40,800/- (Rupees Three Lakh Forty Thousand Eight Hundred only) i.e.
prospective resolul!onl applicants i equivalentto 10% ofthe Reserve Price.
15]Last date for submission of resolution | 04/03/2024
plans DESCRIPTION OF THE IMMOVABLE PROPERTY
18]Process email id to submit Expression cirp feriyakibuilders@gmail.com A BUILT-UP PROPERTY ON FIRST FLOOR UPTO THE CEILING LEVEL, AREA
of Interest MEASURING 86 SQUARE YARDS, BEARING PART OF PROPERTY NO. X-28
%“"f (OLD NO. 1531-A), PART OF PLOT NO. C-32, OUT OF KHASRA NO. 386 AND 387

February, 20;

Sdf-

Sudhanshu Gupta

Professional of M/s Tenyakl Bmlders Private Limited
(Formerly Known as Oasis St BB iers Private Limited

dgn No ~1BBI/IPA-002/IP-N00216/2017-18/1068 ﬂ

SITUATED IN THE AREA OF VILLAGE ULDHANPUR, IN THE ABADI OF NAVEEN
SHAHDARA, ILLAQUA SHAHDARA, DELHI - 110032 TOGETHER WITH
COMMON PARKING SPACE AND WHICH IS BOUNDED AS FOLLOWS :-

EAST : ROAD24FEETWIDE NORTH : PARTOFPROPERTY
WEST : PLOTNO.C-23 SOUTH PLOTNO. C-33

For detailed terms and conditions of the sale, please refer to the link provided
on the webslte of the Secured Creditor 1.e. www.indiat | com. For
bidding, log on to www.auctionfocus.in

Sd/-

Address: 311, Agarwal Chamber-2, Plot No. 30, 3
Vieer Savarkar Block, Opp. Metro Pillar No.
Shakarpur, East Delhi-1 92
Email Address: 1973 rediffi
47321

Date : 19.12.2023

Place : DELHI

Authorized officer
Indiabulls Housing Finance Limited

Contact -98
/
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PUBLIC NOTICE

On behalf of Yes Bank Limited, We would like to
inform the general public that M/s Shiva Motors
has approached for Loan against built up |-Type
Shop Bearing Pyvi. no.5, without roof rights, area
meaSunngI 25.08 sq. mir, Two side open on
Ground Floor comer of western side portion,
admeasuring 150 sq. yds, (Said Shop) part of
property bearing no.5-A/1, area measuring 300 sq.
yds situated at Tilak Nagar New Delhi-110018 by
virtue of judgment dated 23.11.2022 passed in the
High Court Of Delhi, vide RC. REV.148/2018
and CM APPLS. 14431/2018, 7082/2021,
42826/2021, (Title as Mr. Rajinder Singh Vs Mr.
Rajesh Arora in favour of Mr. Rajesh Arora in
respect of the said shop) in if anyone claim out
found or is having any objection on said property
please contact lo Mr. Pukhraj Neeraj Advocale
(Raj Law Associates) mob. no 9999792385 within
07 days tothis p ion else it will be p
that the above property is free “from all
encumbrances and no other person is having any

(SRS PUKHRAJ NEERAJ

OFFICE: Gokul-1, A-GD Knshna Garden,
Gulmohar Garden Phasev::‘ Raj Nagar Extension,
Ghaziabad (U.P) 201017, Mub no.; 9999792385

SALE NOTICE

“Avialable for Sale
1-Vehicle : TATA ACE, Reg.
No-DL1LAB-9919, Model -
2018.
2-Vehicle : TATA ACE, Reg.
No -DL1LAD-3778, Model -
2019.
3-Vehicle: TATA ACE, Reg.
No -DL1LAD-3714, Model -
2019.”
For details Contact:-
SUNDARAM FINANCE
LIMITED.,Branch : NEW DELHI
LCV-629 & 630, Sixth Floor,
Somdutt Chambers Il, 9,
Bhikaji Cama Place, NEW
DELHI-110066
Phone: 011-41065717

Mob: 8130090695
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